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banks, co-operative banks and regional rural banks against 
their lendings for agriculture and rural development activi
ties. These schemes are monitored by NABARD, inter-alia, 
by holding mid-term reviews and conducting specific stud
ies.

Further, NABARD sanctions loans to State Government 
and State-owned Corporations for rural infrastructure projects 
under the Rural Infrastructure Development Fund (RIDF). 
Under the terms and conditions of sanctions, the State 
Governments are required to monitor the Utilisation of such 
loans. However, NABARD also monitors the implementation 
of the scheme in association with State Governments.

(c) and (d) NABARD has reported that Andhra Pradesh 
State Co-operative Bank (APSCB) and Government of 
Andhra Pradesh requested NABARD to allow additional 
funds to the co-operative banks functioning in districts 
affected by cyclone during October-November 1996 to 
facilitate rabi (1996-97) operations. NABARD has accord
ingly enhanced the allocations to APSCB for financing 
seasonal agricultural operations (crop loans) from Rs. 750 
crores to Rs. 900 crores, pending completion of conversion 
formalities by the co-operative banks. NABARD has also 
earmarked funds from its National Rural Credit (Stabilisation) 
Fund for grant of conversion facilities to co-operative banks 
for providing necessary relief to calamity-stricken farmers.

Chairman of Nationalised Banks

3320. SHRI GULAM RASOOL KAR: Will the Minister 
of FINANCE be pleased to state the details such as the 
names of Chairman, Board of Directors of the nationalised 
banks?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR); Names of 
Chairman and Managing Directors (CMDs) of nationalised 
banks are given below:-

1

SI. No. Name of the Bank Name of the CMD

1 2

1. Allahabad Bank

2. Andhra Bank

3. Bank of Baroda

4. Bank of India

5. Bank of Maharashtra

6. Canara Bank

7. Central Bank of India

8. Corporation Bank

9. Dena Bank

10. Indian Bank

11. Indian Overseas Bank

12. Oriental Bank of Commerce

Sh. Harbhajan Singh 

Sh. G. Narayanan 

Sh. K. Kannan 

Sh. G. Kathuria 

Sh. S.A. Kamath 

Vacant

Sh. S. Doreswamy 

Vacant

Sh. Ramesh Mishra 

Sh. S. Rajagopal 

Sh. K. Subramanian 

Sh. Dalbir Singh

13. Pubjab National Bank

14. Punjab & Sind Bank

15. Syndicate Bank

16. Union bank of India

17. UCO Bank

18. United Bank of India

19. Vijaya Bank

Sh. Rashid Jilani 

Sh. S.S. Kohli 

Dr. N.K. Thingalaya 

Sh. A.T. Pannir Selvam 

Vacant

Sh. Biswajit Choudhuri

Sh K.C. Chowdhary.

Board To Deal Bank Frauds

3321. SHRI CHITTA BASU:
SHRI B.L. SHANKAR:
SHRI N.J. RATHWA.
SHRI BANWARILAL PUROHIT 
SHRI NARAYAN ATHAWALAY 
SHRI RADHA MOHAN SINGH

Will the Minister of FINANCE be pleased to
state:

(a) the number of cases which has been referred
by CBI to Advisory Board on bank frauds till date:

(b) the details of such cases and money involved
therein;

(c) how many cases are pending with Board at 
present;

(d) the number of requests made by CBI has been
cleared by the Board; and

(e) the present status of such cases?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) to (e) 
Reserve Bank of India (RBI) have reported that as on
11.3.1997 no fraud case has been referred to the Advisory
Board on Bank Frauds constituted by RBI on 17.2.1997.

JPC on Securities Scam

3322. SHRI B.L. SHANKAR: Will the Minister of 
FINANCE be pleased to state

(a) whether the action has been taken on all the 
recommendations given by the Joint Parliamentary Com
mittee on securities scam;

(b) if so, the details thereof;

(c) if not, the reasons for not taking action so far;
and

(d) the time by which the action is likely to be taken 
by the Government on the remaining recommendations of 
JPC?
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) to (d) 
The details of action taken by the Government on the report 
of the Joint Parliamentary Committee (JPC) on irregularities 
in securities transactions are given in the Action Taken 
Report laid in the Parliament in 1994. The status reported 
to Parliament in the Summary of action taken by Govern
ment in the revised Paragraphs of the Action Taken Report 
on the JPC Report in December, 1994 is as follows:-

“The position in respect of some areas where Gov
ernment/RBI have not been able to accept the recommen
dations regarding system reforms made by the Joint 
Parliamentary Committee is as follows:-

(i) The JPC had recommended a prohibition of 
Portfolio Management Scheme (PMS) transactions 
by PSUs. After full consideration the Government 
is of the view that PSUs may have a need to 
deploy resources temporarily in PMS type oper
ations and therefore a complete ban may not be 
workable, but the Government has responded to 
the JPC’s concern about the misuse of this facility 
by laying down new guidelines to be followed by 
PSUs engaging in investment operations which will 
prevent misuse.

(ii) The JPC had recommended that the practice of 
having RBI nominee directors on the Boards of 
the banks be dispensed with. After full consider
ation the Government's view is that in the present 
circumstances, when the banking industry is going 
through an important transition there is a need for 
continuing with the RBI nominee on the boards 
of banks.

(iii) In the light of substantial penal action taken 
against foreign banks, the Reserve Bank of India 
have indicated that they are not in favour of taking 
the extreme step of cancelling or suspending the 
licences of foreign banks involved in securities 
irregularities. Government agrees with the view of 
RBI.

On many other points the Government has amplified 
and clarified its response in the light of comments received 
to remove any appearance of disagreement with the report 
of the JPC. and also to clarify the position in the light of 
queries and comments by Members of the Opposition.”

Premium Collected/Invested By LIC

3323. SHRI BHAGWAN SHANKAR RAWAT: Will the 
Minister of FINANCE be pleased to state:

(a) the total amount of premium collected by Life 
Insurance Corporation from the policy holders in Uttar 
Pradesh during each of the last two years; and

(b) the amount invested in development work by 
LIC in State during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) and (b) 
The requisite information as furnished by the Life Insurance 
Corporation (LIC) of India is as under:-

Year Amount of Amount of Gross
Premium Investments made 

(Rs. in Crore)

1994-95 1135.58 656.98

1995-96 1331.43 350.38

Nominee D irector on Board of Nationalised Banks

3324. SHRIMATI GEETA MUKHERJEE: Will the
Minister of FINANCE be pleased to state:

(a) whether a number of posts of officer and
employees nominee directors are vacant in a number of 
banks as the tenure of officer-nominee directors have 
expired;

(b) if so, the details of such banks; and

(c) the steps taken by the Government for the
appointment of officers-employee Directors on the Board 
of the Banks?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) and (b) 
The post of officer employee director is presently vacant 
in five nationalised banks. In six other nationalised banks 
the tenure of officer employee director has expired but they 
are continuing to hold directorship in terms of the provisions 
of the statute, pending appointment of their successors. 
The names of these banks are Allahabad Bank, Andhra 
Bank, Bank of Baroda, Bank of Maharashtra, Central Bank 
of India, Corporation Bank, Indian Bank, Punjab and Sind 
Bank, Union Bank of India, UCO Bank and Syndicate Bank.

(c) The nomination of officer employee directors on 
the boards of nationlised basks are made in accordance 
with the criteria and procedure prescribed in the relevant 
statutes and Government's guidelines in this regard. In the 
light of representations, reexamination of these guidelines 
is considered necesary before further action is taken in this 
regard.

Assistance to  Rural Beneficiaries 
fo r Small Interprises

3325. DR. ASIM BALA: Will the Minister of FINANCE 
be pleased to state:

(a) the financial assistance provided to the rural 
beneficiaries for small enterprises during the year 1996- 
97; and

(b) the total number of beneficiaries who were 
provided assistance from the bank, State-wise?


